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OPEN COURT "
CENTRAL ADVINISTRATIVE TRIBUNAL _ - -
ALLAHABAD BENGH, ALLAIABAD, . .
All ahabad, this the lst day of May 2002. 5
QUORUM 3 HON, MR, RAFIQUDDIN, J,M..

O. A. N0.496 of 2002. =
HeS. Sisodia a/a 42 years s/o Sri Badha Charan Singh, ﬁresen-k
tly posted as T=6, C.I.R.G., JMakhdoom Farrah, Mathura.
s oo s esees Applicant.
Counsel for applicant ¢ Sri L.M. Singh.
Versus
1. Union of India through Secretary, I.C.A.R., KrishiBhawa-n,
New Del hi.
2. Director, Central Institute for Researéh on Goats, iakhdoom
Farrah, Mathura. _ : \l‘
3. Adninistrative Officer, Central Institute for Resegrch on\\
Goats, Makhdoom, Farrah, Mathura. ) =
4. Director General, I.C.A.R., Krishi Bhawan, New Delhi.
R «++e. Respondents. - .4

]

Counsel for respondents ¢ Sri N.P. Singh.
OR DER (ORAL)
BY HON. ME. BAFTQUDDIN, Jl.M.

The applicant, who is working as Technical Assistant
(T-6) in the Central Institute of Research on Goats, Mathura
has been transferred from Mathura to Karnal. The grievance
of the applicant is that his impugned order is invalid becausc
the same has been passed under polifical pressure and against

the provisions of guide-lines made by the respondents.

i The applicant submitted a representation on 20.4.02
before Director General of Indian Institute of Besearch
Agricul ture (Respondent No.4) which is still pending for
consideration. The applicant has also claimed that no one

has joined at the place of applicant and so far the post

L

is vacante.



. - Counsel for respondents, on the other hand, has
pointed out that the applicant has been transferred along
with post as indicated in the impugned transfer order. It
iS élso contended by the cbuhéel for respondents that the"\k\
post of the applicant is trabsferable through out India as
is evident from the perusal of the appointment order (Annexu:

3 to the 0.A.).

s
4e Considering the fact that representation suhnitt;?
by the applicant before the competent authority i.e. Respdt.
No.4 nexalnli é §;r cancellation of his transfer order is
still pending , the O.A. is disposed of with the direction
+o Respondent No.4 to consider the representation of the
applicant and to decide the same as per extand ruleq/inStrucz
tions and pass appropriate orders. It is, further provided
that till the representation of the applicant is decided,

the operation of the impugned order will remain stayed.

No order as to costs. GCopy of this order will be

issued within two days.

Asthana/
2.5.02



